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• 	 17 .95!tMr 8,K.Sharma with Mr N.K.Choudhur y  
and Mr S.Serma for the applicants in each 
application. 

Pir R.K.Choudhury,Rddl.C.C.SC for 
it 
the respondents in each application on notice 

	

;- 	 The grievance of the respective 

Epplicants in these five Orioinal Ar;plictjon • ,•...4. ••.,•........ 
is similar. An advertisement was issued it 

bearing 1o.RC(R)14/93 dated 20 8.93(Annex u r c  

' ) by the ICAR Research Complex for N.E.H. 

REgiOn, Ileghalaya inviting arplications for • 	.%- •• 

certain technical posts in the various 

	

• 	 . 

. 	 disciplin$rnentioned in the advertisement. 

.ccording to the applicants they had applied 

in pursuance of the said advertisement and 

' tey were selectd For different disciplinec 

	

It 	
t a'fter an interview was held by the Interview 

Board in March t, 11994. However, it is the 

	

It 	
't orFevance of the applicants that_they have ,. • 

	

1 	 I  not so far been appainted , f'or which they 
have been selected and now the sciect list 

I t , will expire on cxpiry of onr year i.e. on 

I t 25-.95 as per the prevalent rules and 
• 	 •, 
- 	.• 	 .- - 	- 	. 	. • 	 - 

- 	 C  
• 	.-  

contd. .. 	/  - • ,r! 	 - 
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17.4.95 	praptiCe of the:ICR unless exten 
	. 

An extract of the seleCt list is annexed 

.•• as Anne.xure—C. TheDirector of the ICAR 

Complex for N.E.H.egiOfl is the appoin- 

•.".ttng authority and the 'ICAR has by its 

..:ietter dated 4
0

8.9made it clear 

that the Director is competent to make 

th e  appoipments Hotified under the 

••." 	'advrtiSemeflt. 
. .. It is the grievance of the applicants 

that the Director i.e.Respofldeflt No.3 

however, not made the appointments 

of the appliCantS against the posts in 

the relevant discpliflE$10r whir 

have been selected as seen from 

k 	—C añd,is allowing the panel to 

and that would cause seriouS prejud'i' 

to them. Except applicant in O.A.82/95 

the aplicafltS irf the other applications. 

submitted representation to the DireC 

• 	tor Geheral in the month of' i1arch,1995 - 

requesiflg for rleasing the offer of 

appointment and issuing the appointment 

orders. HpueVOr, they have not received 

any reply and therefore they have 
this Tribunal for urgent approached 

relief as they,  apprehend t 

appointm.entmayHot be made 
select list would expire an 

v would be d epr i 	the chance o 

appoiritmflt. It.is contended by the 

applicants that the delay in releasifl 

of a9p.oifltmeflt ujthout the offr 
	 'F 

assigning any easofl smacks of biap 

and discrimination on the part of the 

concerned . 0
ffjiClS against them and 

that therfOre they deserve to be 
protected. Sveral other legal contefl 

v 	
ionsurqed id the application need 

• 	not be menticred at this stage. 

contd... 
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'17.4.95 	Prima f'acie it t4d-s,appear that as 

' afi—af-sJ-e-r consequence of e-x-a-geei-e-s of the 
V notified vacanciesei'id invitation of 

itA,rL 
V applications -v-a.Li-d by interview and 

preparationsof the select list the appli-

cants 	lae legitimately expected to 

- be appointed before they e-s-t their chance 

by allowing the panel to 	expire&It is 
I — 

4— e-l-e3r from t-hks extract of the select list 

- that the candidates w-e-r-e selected under a 

main list and some candidates 	uait 

listed. It is therefore difficult to gather 

as to wkak for what reason the respondent 
ap 

No.3 has not/pointed the applicants so far. 

Apparently having been selected by the 

interview board the respondent No.3 is 

expected to make their appointments unless 

for any valid or legal reason it could 

not be made. The grievance or the appli-

cants t.erefore has some foundation and 

consequently their interest, needs to be 

protected,mla
ft  

' r Choudhury, the learned Addl.C.G.S., 

C submits that he has not so far received 

any advance instruction)f'rom the respon-

dent No.3 and he will bg have to seek 	'- 

" 	instructionjon the point as to why the 

appointments of.the applicants have not 

been made so far or whether they are 

likely to be made upto 26th April,1995. 

Und?' the circumstances issue notice 
fv?A- 	—' — -- 	/ m/  

to the respondents to show cause as to 

why the applicatiorshould not be admitted 

and interim relief as prayed may not be 

granted. Show cause reply returnable on 

25.4.1995. The notice be directly issued 

by spped post at the cost of the appli-

cants to the respondent No.3 and be served 

for the limited purpose of admissin on 

hr A.K.Choudhury,Addl.C.G.S.0 for 

respond t-s74ad 2. Pending the admission 

\ 
contd... 

1/ 
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/ 
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17.4.95 	of the applications and a&y cause 

	

• 	shown by the respondert No.3 if any 
.7 	 it is directed by wy)of  an intei' 

order that the responcent No.3 may 

make the appointrnentsof the applicants 

against the posts forwhich they are 

selected before the select list would 

expire as stated on 26.4.95 but in 

• case no such appointmnt is made wi 

then wn not-withstand.ng the expiry 

of the penal the post against uhich 

the applicants have ben selected 
1. 

shall not be filled ipthe respective 

disciplines(equal to the number of 

the applicants until further orders. 
• 	 - 	1 k 	y)'rj_ 	 I 	!j 

• 	 toii+dbe deemed to be. 	
V 

eligible for being apointed on the 

basis of the present select list eve 

after the expiry of tihe panel,being 	
F 

the subject matter o the presEnt 

applications will be'borne in mind by 	
•••• • V 

the respondent No.3 and will be subject 

to such orders as may be passed in 

the Original Applications. The pendency 

of this application iill not be a bar 

for the respondent 	3 to proceed 

to make appointment of the applicants. 

It will also be open to the reVspondent 

No.3 to extend the period of the 

select list in accordance with the 

• \ rules to enable him t o  make the app 
-t- 

V 	 flf oP_the.applicarts, Howe*i-e-r, C' 
t.V .; 

• 	 V 	Whether any such 	extension is 

càntemplated should jbe XtgrE: 

explained to this T1ibunal on 25.4.95. 

Further orders will be passed on 

	

4 	 25.4.95. The above direction3may be 	V 

V 	 extended thereafter with further sui- 

table orderif necessary if such 

extension is sought by applicants to 

c-'---- 	2- 	whom liberty is given to do so. 	 V 

t 	 Copy of the ord1er be supplied to 
V 

 / the counsel of the parties. ' 	, L 	'-r' 	 . 	•V 	 • - -. 

- 

• 	Sd'!- M.G.CHAUOHP4RI 
V 	

V 	 vicc CHAIRMAN 
- 
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O,A. O/95 

25.4.95 	AIr B.K.Sharma/ ~ S.A1i,r.C.3.S.0 
Cr A.!.Chouchury,d1.C.t..C. 

At the request of the 1eanoc 

cinse1 fr the rspondorts aijcurned 

to 22.5.1995 for adnissthn. fhc 
intarim order dated 17.4.95 will 
continue to oçerato until further 
crcers. 

Vicohanan 

Lbor 
pg' 

224=95 	None present for the applicants. 
Although 	B.K.hcs Sr has filed 
leava note there is no :oasons as to 
tihy the other tso acvocctcs vo ore on 
record should not attend. flo:evor 
cainly we are intorosted in knoiing 
the stand of the rospcncents. .lthouç, 

A.K.houdhury Addl,C.c.s.c. is 
prosont and he says that no -i .S.&U 
Sr.C.G.S.0 0  in charg3 G2 the Lttor 
t.r.S.A1j 0  SrOC.G.S.CO  is not present 
at the mcnt. Undor the circutstancos 
to are constrained to adjourn the 
DO A, to 294=950 

Vice'Chojrnan 

LI 
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No show cause re1y has  brn'ff ~ kd 

by the respondents till to-day.4  Appljo 

is adrnitted. Issue 4t regular noticesto the 

respoidènts. 	V1 SteterDeJt *r xw' 
Interim order continued until further crs 
Written statements in within four weeks. 
0.A. ,  is adjourned foi orders to 3-7-95 • 1 

lm 

Yo'2 

(. 	
3-7-95 

kc 

29-8-95 
I 

0 

9K 	TT1 
- 	 A 	 - V 	ThJfl 

30-5-95 

\ 

Vice-Chairman 

4w,  
Member 

At the request of !..S 
SrC.3.S.0 adJourned to 21-8- 

Vice-Chairman 

Mjourned to 11-9-95. 

Vice-.Cha.jrmar. 

I 	 Member  

H 

\ 

- ,AY2t 	I 
1 	1 	/ 

H44-,  9//jf S 



8O of 1995 

-7 / 
18.9.96 	 Mr. 	S.AIi, 	Sr. 	C.G.S.T. 	for 	he 

respondents. 

List for hearing on 16.iO.1996. 

Member 

trd 

	

16.10.96 	 Learned Sr. C.G.S.C. Mr S. Alt for the 

- - 	. 	 respondents. List for hearing on 4.12.96. 

Member 

nkm - 

	

2.5 .91 	Counsel tor the parties are present 

List for hearing on 12.6.97. 

K 

	

4em1er 	 Vice-Chairman 

I4r.."1i, Lr.C.G.S.C. informs that he 

j not yet received the records. 	feel 

.o ricords perininQ to the 

x• 	 x• a Ja-t.  

Lt fr hring on 41-97, 

7 
Member 	 VjceChairmafl 

Mr. S.Ali, learned Sr. C.G.SC. submits 

that in spite of his best endeavour records 

could not be produced today. He prays for short 

adjournment. Prayer allowed. 

List on 15.7.1997 for hearing. 

Vice-Chairman 

j 



\ 	o,A.O/95,.L 

\1395 	

Ldst forrM 

lm 

14-5-96 	 Learned counael Mr.B.K.Sharma,.f 

• 	 for the applicant. iir.S.Mi. Sr..G.S.C. / 

for the reapondenta. 

List for hearing on 21-6-96. 

/ --- 

im 

21-6-96 	 lvlona 15resent. 

°n 1 9-7-95. 

Sb 

19.7.96 	 If_f  

respo/ 

pg 

16.8.96 	 Mr.  

• 	 respondents. 	\ 

List fo\ 

11 trd 
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O.A. 	- O/95 

L.! 
	

O\ 

15.7.97 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is disposed of. in 

terms of the order. No order as to 

costs 

NO 

11 9~ 
Vice-Chairman 
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V .  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application Nos.79, 80, 81, 82, 85, 137 & 146 of 19.95. 

Date of decision: This the 15th day of July 1997 

The Hon'ble Mr Justice D.N. Baruahc, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member,  

0 

\\ 

Lakshmi Narayan Singh (O.A.No.79/95) 

Dhruvefldra Kumar (O.A.No.80/95) 

Tribhüwafl Kr Sinha (O.A.No.81/95) 

RamvilaS Kushwaha (O.A.No.82/95) 

R.C. Sachan (O.A.N.o.85195) 
Shri Dhruvendra Kumar (O.A.No.137/95) 

Shri Shatrughan \'erma 	ors (O.A.No.146/95) 

By Advocate Mr B.K. Sharma. & Mr S. Sarma. 
- versus - 

Applicants 

Union of India and others 	 Respondents 

By Advocate Mr S. AU, Sr. C.G.S.C., 
Mr G. Sarma, Addi. C.G.S.C. and 
Mr. A.K. . Choudhury, Addi. C.G.S.C. 

BARUAH.J. (V.C.) 

All the above original applications involve common 

questionS of law and similar facts. Therefore, we propose to 

dispose of all the original applications by this common order. 

Facts for the purpose of disposal of these applications are as 

follOws: 

The applicants have been working in the lndian Council 

of Agricultural Research (ICAR for short) as a Trainee Assistant 

Tesearch Associates etc. The respondent No.3 issued an advertise- 

ent by Annexure-A dated 20.8.1993 for appointment to the 

poSts. 

2. 	Pursuant to the said advertisement, the present applicants 



 

: 2 : 

4 

 

- 

alongwith others submitted applications for ap ointment to the 

said posts. They were called for to appear before a Selection 

Board in the month of March 1994. They ap eared before the 

Selection Board and the Board after conside ing their merits, 

selected them for appointment. The selection so made: had been 

approved by the Competent Authority. The second respondent, 

thereafter, issued Annexure B letter dated 4.8 1994. In the --said 

letter, it was observed that the third resp-ndent being the 

appointing authority was competent to make ord r for appointment. 

The applicants further state that in spite of such seletion, they 

were not appointed. Feeling aggrieved, they su mitted individual 

representations to the authority concerned but to no aveil. Hence 

the present applications. 

In due course written statement haLe been filed by 

the respondents. In their written statements they state 	that 

the matter was under process and it was tak n by the Council 

Headquarter. he applicants state that under similar situation, 

another application was filed (O.A.No.78/95, S. Verma -vs- Union 

of India and others). The said original applic tion was disposed 

of on 9.6.1997 by this Tribunal with a direction Lo the respondents 

to appoint the applinant the said original applicati . on as per 

the select list within a period of one month. 

in the aforesaid case, during the course of hearing, 

Mr S. Au, learned Sr. C.G.S.C. very fairly s bmitted that the 

applicant was going to be appointed by the re pondents pursuant 

to his selection. 

5. 	We 	have 	heard Mr 	S. 	Sarma, 	learne counei 	for 	the 

applicants and Mr S. Ali, learned Sr. 	C.G.S.C.. Mr Sartha submits 

that 	the 	present 	cases 	are 	squarely 	covered 	by the order passed 

by 	this 	Tribunal 	in the aforesaid 	original 	ap. lication 	No.78/95. 

Accordingly, 	similar direction 	should 	be 	given in 	the 	present 

application 	also. 	Mr S. Ali 	does 	not 	dispute the 	cofltention 	of 



:3: 

Mr S. Sarma. 	- 

On hearing the learned counsel for the parties and 

on perusal of the applications we are of the opinion that the 

present original applications are squarely covered by the order 

passed in O.A.No.78/95 on 9.6.19.97. Therefore, we dispose of 

these applications with a directioii to the respondents to appoint 

the applicants within a period of one month from the date of 

receipt of this order. Mr S. Ali also informs the , Tribunal that 

there will be no difficulty for the authority to appoint the 

applicants within that perLod. 

Mr 13.K. Sharma, learned counsel appearing on behalf 

of the applicants, also submits that the applicants were selected 

earlier. However, they had, not been appointed. On the other 

hand, subsequent select . list was prepared and the persons 

subsequently selected had been appointed. These actions were 

not only arbitrary, but also unreasonable and unfair. Learned, 

counsel Mr S. Ali has not disputed the sane. However, we are 

not inclined to pass any order at this stage. We leave it to 

the authorities to decide and while deciding the matter the 

authorities shall take into consideration the case of the present 

applicants who were earlier selected. 

The applications are accordingly disposed of. However, 

in the facts and circumstances of the cases we make no order 

as to costs. 

Sci/_ VICE Ct-AIRAN 

jo/ IiEriBEE (ti) 

nk m 
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THE CMTRAL AIINISTRAVE TRIBUNAL: : GJWAHATI 

OA.NO. 	OF 122 

TWEEN 

Shri Dhru;endra Kumar, 
atpresent working as Research Associate 
All India CoOrdinated Research Project on 
Rodent Control, Division of EntomolQgy, 
ICAR Research corrlex, Barapani, 
Meghalaya 

. . . 

AND 

1. The Union of India 
represented by the Secretary to he 
GDvernrneflt of India, 
Ministry of Agriculture, 
K i shi Bhavan, New Delhi. 

2, The Director General, 
I ndi an Council• of AgriCuLtural Re se arch, 
Krishi Bhavan, New Delhi. 

3 The Director, 
Indian Council of Agricultural Research, 
Research Complex for NEH Region, 
Barapani, Meghalaya. 

Resoondent 

DETAILS OAPPLI CATIO] 

Particularsôf the order against which 

the app iicatiou is made : 

The application is not directed against any 

particular order but for a.direction for appointitt 

of the applicant as Technical Officer, Entomology(T-6) 

in the Indian Council of Agricultural Research (ICAR), 

Barapani, The applicant, is also directed against deemed 

rejection of repreiefltation of the applicant to the abowe 

facts. 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon tble  Tribunal. 

Con td,. 4P/2. 
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• 	 3 Limitation 

The applicant further declares that the application 

is made within the limitati''fl period prescribed under 

Section2lSt of the Ac3jiiinistratiVe Tribunals Act, 1985. 

4. Facts of the Cdse 

4.1 	That the applicant is a dtizen of mdi. a. and as 

such he is entitled to all tne rights, privileges and 

protections guarnteed by the constitution of md. a and 

the laws fred thereunder. 

4.2 	That the applicant is an M.Sc.(ZoOlogY) with 

specialisatiOfl =xd in Entomology and has also donereseazch 

work leading to his Ph.D. He entered into the sevices of 

ICAR as Research Associate, All India CoOrdiflated 

Research Project on Rodent Control Division of Entomology 

in the ICAP in May 1985 pursu&it to his selectin for the 

post. Eversince his entry into the services of ICA 

e has been rendering his sincere and devoted service 

tu the sati sf action of all concerned. 

4,3 	Th tthe respondent No. I i.e. the Director, ICAR 

Research Complex for NEFI Region, Barapani had issued 

an advertisement No. RC( R) 14/93 dated 20.8,92 by which 

applications for certain technical posts as indicdted 

therein were invited. The appliCant, persuant to the said 

advertisement applied for the post of Tec1icai Of fice., 

Entomology (T_6). Be it stated hete that the said 

advertisement was published in the leading newspapers 

including the Ernp1otnent News. 

A copy of the advertisement is annexed 

herewith as ANNE)RE: A. 

Contd...P/3. 
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4• 4 	That the candidature of the applicant having been 

accepted, he aiongith many others were invited for 

an interview to adjudge the suitability. The applicant 

appeared befor the Interview Bot d duly constituted 

for the purpose olk 19. 3.94 and did very well. As stated 

above many candidate had applied for the posts and 

appeared before the Interview Board, 

4.5 	That per suan t to kkim  such app ii cton an d in te rvrew 

the applicant has been selected for the post of Tebhnical 

Officer (T...6) (Entomology) andhis position in. the merit 

list appeared at serial No•  1. The riierit lit so 

prepared by the Selection CorruTlittee was foraarded to 

the Head Office in Delhi i.e. ICAR Krishi Bhavan, New 

• 	 Delhi. The Head Office on approval of the same sent back 

the proceedings of the Seiecticn Committee to the 

Respondent NO. 3 vide their lettr No.F. No. 11979/94. 

Est.IV dated 4.8.94. In the ltte, it windicated 

that the respondent No. 3 being the appointing authority 

is competent to deal such cases. 

A copy of the said letter dated 4.8.94 is annexed 

herewith a ANNEXURE: B and a copy of the Select 

Ljt is annexed as ANNEXtJRE: C, 

4.6 . That pursuant to such selection and approval, it 

has been the legitimate expectation of the applicant 

that he will be appointed to the pust of Technial. 

Officer (T_) (Entomology). By flOw, almost a year. has 

elapsed since the prepation of the merit list. To the best 

oi the knowledge of the applicant, the final merit list 

Contd ... P/4. 
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91 9 	That the applicant states that the RespondenLs 

1 	 cannot sit over the matter to the detriment of the 

- 	interest of the applicant and that tt'o without ass i gn in g .  V 

any reason. Adecruate number of vacancie.s are available 

for absorption of the app licait in the aforesaid post. 

In any case the respondents after ineking out a promise 

by way of issuance of advertisement, calling upon the 

applications, holding selectiLfl for the  post and approval 

of th 	select list cannot IX)ld back and/or back out f.rom 

their own promise by way of not issuing any appointm1 t 

letter to the applican,t enabling him to join the said 
V 

post for whicri he has been duly selected. It will be V° V 

pertinent to mention here that the respondents have 

already appointed 
V  selected candidates in other disciplines 

persuant to the aforesaid advertiserner.t and selection.. 

Such appontmait letters were issued in the month of 

November 1994 and 	anuary 1995. There is no earthly reason 

as to why the applicant should also not be appointed to 

the selected post. The responnts cannot both approbate 

V 	
and rep robate. 

4.10. 	That the V piicant states that apart from the 

aforesaid representatioxus, he has made several personal 

representations before the respondents and. all along has 

been assured. that issuance of the appointh&it letter is in 

process, but as pointed out above, that process is yet 

to be materiali sed. The applicants states that the 

respondents are duty bound to act fairly and cannot act 

arbitrarily. The applicait has been meted out witu hostile 

V 	
Contd...P/6, 
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discriminti0fl in violation of articles 14 and 16 of the 

Constitution of India. Needless to say that Governmental 

Agencies are always believed to have acted feirly and 

such a duty is cast upon the respondents more particularly 

the Respondent N0• 3. A duty is enjoined up011 him to 

exhibit the spirit of a model employer. 

4.11 	That the applicant states tiat it is his reasonable 

apprehension. that some pressure group and vested interest 

• 	 are acting behind the screen 4th a view to get the select 

• 	 list expired and thus the Hon 1 ble Tribunal may take such 

recourse as may be deemed fit and propet so as to lift the 

veil to find out the real position behin4 the inaction 

on the part of the respondents in uOt appointing the 

application to the selected post. 

5Grounds for relief with legal provisions : 

5.1 	For- that there is no earthly reason as to why -the 

applicant should not be appointe .a to the selected pust 

even after his due seléctiu. 

5.2 	For that the respondents cannot go back frxm their 

own promises based on which the applicant applied for the 

post, appeared before the selectioh oz,mmittee and got 

selected. 	 - 

5,3 	For that the selected candidates in other discipline 

having been appointed and there being no impediment against 

the applicant., there has been violatiofl of Aticles 14 and 

16 of the constitutithflof India. 

Contd ... P/7. 
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4 
5.4 	For tht the respondents cannot iust sit over the 

matter so as to get the select list eired and thereby 

cause irreparable loss and injury to the applicant. 

55 	For that the respondents are requred to exhibit 

the true spi nt of a model elTployer and they cannot act 

Just arbitrarily and unreasonably, 

5.6 	For that there being violation of the pnind.ples, 

of promissory estoppel and legitimate expectation, same 

is requi red to be xamMIXIld remedied by way of an app ropni ate 

direction. 	 . 	 •' 

5,7 	For that the number of'pOsts having been assessed 

before ivance of the advertisement and further vacancies 

having been arisen, there is no reason, as to why the 

applicant should not be accommodated in one of the vacant 

posts. 	 - 

5.8 	For that therebeing no response from the Respondents 

towards•the represhtatioris submitted by the applicant 

it i s clearly e stabi ± shed that some extraneous con side ration 

are the foundations of the inactiai of the respondents. 

The respondents cannot be allowed to act arbitrarily and 

unreasonably, There action must be fair, reasonle and 

just. 

59 	For that in any view of the matter, the iirued 

action/inaction on the part of the respondents are not 

sustainable. 	 - 

Contd ... P/8. 
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6. Details of remedies exhausted : 

The applicant declares that he has no other 

alternative remedy except by way of filing this application. 

He has exhausted departmental remedy by filing representation 

7, Matters not.previus1y filed or oendi ncl  
before anv other Court : 

The appli cant further declares that he has, not i 

filed any application, writ petition or suit before a 

other authority or any other Court of law and/or any other 

Bench of the Hon'ble Tribunal nor any such app.Licaticn, 

writ petition or suit is pending before any of them. 

8. Reliefs souQht for 

Under the facts and cirimtances stated above, 

the applicant prays that the instant application, be 

admitted, records be called for and upon hearing the 

parties on the cause or causes that may be shown and on 

pusal of the records, be pleased to grant the following. 

reliefs: 

(1) 	To direct the respondents to appoint the 'applicant 

to the post of Tec11cal Offi cer (T6) (tomo logy) 

in the Indian Council of Agricultural Research, 

]3arapani with retrospective effect with all 

consequential benefits. 

(ii) Cost of the application 

Contd.. .P/9 
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(Viii) .1ny.other relief or reliefs to which the applicant 

is enti ded as may be deemed fit and proper by 

	

the Hon tbl e  Tribunal. 	. 

9, Interirfl9r_piydfoZ: 

Pending dsposal of the applicatiOn., an. interim 

order may be passed directing the respondents not to 

expire theselect list in quesLiofl and/or to extend the 

dateof expiry of the said select list. The interim order 

prayed for is just and proper inasmuch as if the select 

list is allowed to expire, the instant appiication will 

become infractuous and the applicant will suffer 

irreparable loss and injury and his service carrer Will 

be in jeopardy. 

12 

10 0 . . . . . 

The application is fi'ed through Advocate. 

11. Particulars of the I.P.O. : 

I.P.O. No. 	: 	O 	2 0 

Date 

Payable at : Guwahati, 

12. List of enclosures : 

As stated in theIndex. 

Verification.... 
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VERIFI CATION 

I, Shri Dhruvendra Kumar, son c~f Sjiri K.P. Singh, 

Aged about 42 years, at present working as Research 

Associate, All India Co-Ordin=L ted Research Project on 

Rodent Control, Division of Entomology, ICAR Research 

Conlex, Bar apani do hereby verify and state that the 

statements made in paragaphs 1 tO •  4 and 6 to 12 are true 

to my )iowledge : those made in paragraph 5 are true ;O 

my legal advice and I have not suppressed any material 

fact. 

An d I sign this verification on this the 9 1' 

day of iril 1995 at Guwahatia 

• 	

. 

O)fA/(b,k *L4AM,) 



TNflT AN COON GLL OF AGI(F ri1],'I1Tfl'd' RESEARCH 

I'CAR Research Co;np 1. ex for N. E. H, Regi on 
UI4R01 ROAD: BA1ApANI: MEGHkLAYA. 	 4 

1L/93 
• Dtd. 2..8.93 

2cJ7)u 
U / Cr 

The Director g  ICAB Research Complex for N,.E,H. Region, 

Barap ani irivi te s app ii cati on s from I ndi.. an N ati oial a for folio i r' g 

Technical posts:- 

F. 	Manager T-6 (Poultry/AgrofloinY) 	-. 2 posts (1 for SC) 

a) 	 L' lace of posting - poultry (nbucherra - Tr!pura) and for 
Lgronomy - Basar (Arunachal Pradosh). 

Té .in.ical Officr T-6. (Entomology) 	-, 2 posts (Unroerred) 

a) 'lace of posting - 1CAR liarapani. 

3.' 	nsion, Officer T-.6 (Extension) 	- 1 (one for ST) 

a) lace of posting - ICAR Barapani. 

E 	ntial Qualification: i) Bachelor' a Degree in rol,at'it 
• 

	

	
jv

Li 'd (ii) five Years' ecp or! erice of Extension/Training aFid 
dt: olopmorit in the velevant field. 

D'drable Qualification: i) Master' a degree in the concerned 
r. 

subject. (±) Knowledge of local language. ('iii) Research 
eerionce in rodent for the post' Technical Officer (Entomology), 

Li, Training Associate (T_6) - 14 (fourteen) posts (Resorroci for 
SC - 7(83ven) and for ST - 2 (two) 

a) Place of posting - Home Sc nce (1W1LTriura/KVK--Tura/ 
KVLNa,tand/JQsTK_SikL!u) A maiSnco_(J 1-Tr!pura/ 

• 	
KVK- Tur/KVK- SLI'JLIrn/lCV K-Arunachal P rade ski) , Agrouoy(KVK_Tiip ur 
Crop P'oduction (1WJ.-Tura/TTcr*Nagalartd) Agj communicatiorL 
TTC...Nagaland) Horti!( TI'CNagaland/KVK-.Arunachal P. rodool 

'Essential Oualification: i) Bachelor's degree in the relevant 
• 	 field. (ii) five bars' o,qerience of extoision/traLning and 

c. -lop'niént in the rolvant field, 

D •irable 

	

	ljfic,atjon: i) Master's degree in the concerned 

c ii) Knowledge of local languago. 

.5, 	'i,'hnical Assistant (T_Lt)_Fishery - ong ppt (Reser'1'ed for so) 
a ?laoo ofposting - IGAR Barapani. 

• I) 	F. "ential 	1J,fi cation: i) Bachelor' a deg:roe in Fishery Science 
j:' Three years' ocp or! once in Exonsion/Training/Dvo1oprnout 
I taarch in the field. 

II) D irableçualification:- 'i,Sc. in. Zoology 'lt1i Fishery as 
a ida1 subject/Fishery Science. 

Attested.' 	 2/- 

£dvot.. 



/ 	, 

I'- Artist (T_4) - 1 (one) post (Un_x'oserod) 
ri) Place of posting - ICAIZ Darapud (Extension) 

— 

it P J/  

-) 	ssential Q 	
i) Bachelor's degree in FiroArts1 (ii)eo 	 erj0 in Art workg relatin g  to Agril. Extonsiozi. 

7. 	caining Assistant (T_4) - 6  
two) and for ST 	2 (two) 	

o (six) posts (ReSvod for SC - 2 

• Place  of postin - 
Hornp $oienç 	

(KVK_ArunSJial Prash/KVic_T4ra 

iJL
A4( Extn, )-Kvic .-Tura, (K. V. K. - Tura) ./ J) ati a iii _ 	1) Bachelor' s degree in the reJ.rajit field. 

II) 

 

Do rabln niinii fi ation: i) Master degree in the relrant field. ii 
Knowledge of local lar11.1ago, 

The Scale of pay for all T-6 posts.jg As. 2 o75_280o_E&loO )00/ p.m. 
and for all T..4 posts is As. 161lo6O.26OO_Ei7500/_ 

p.m.  

INR1Afl0N 

Age limit for the T-6 grade posts bearing scale of pay 
of As. 2Q-4OQO/_ is 35 years, For T-4 grade post3 boaring scale of pay of As. 164o_2900/_ is 30 years as on 

i. 1.93. Age relatjon 5 years shall be allowed to Scheduled Casto 
and Scheduled Tribe candidates and other oxop ted cátegoij0 
lik0 Exsejcan etc. 	

per rule framed and instruotjon 
issued from time to time oy thoIn(ijan Coujl of Agricult-
.ural Rosoarch/Gotrt of India. There will be no ago lirnib for the npO)r05 of. ICR, 	 . 

2. 	Candithtos.a,p1n  
of Rs.2200 4000 	for the posts carr 	L ng scae of pay /_ and As. 164o_2900/_ will havo to pay an. appcaj 	

fee of Rs./_ (Twenty) only in the fonii of 
Crossed ladiail Postal Order drawn..irl the name of Director ICiR -Lesearch 

Complex for U.E.kI. egion, Barapatij pay... 
abl0 at.CPQ,S1iong CaLIcljdates belonging to SC/ST 
COmmunity are fully oxenip ted from paug applicatiotl foo. 

3 

	

	The poats are tuporary, but Uk0ly to. Contiuu0 for 
indefmnjt0 period. Intendi.iig coudidates should suLujb their. applications 4vingafej3 	

nt no., flame of 
post (ciisciplinewise) , itn No. etc. , as per the appli-
cation foinia g±VOL bolow. :- 

	

nnfltrI.. - 	 .3 
'I 

bttested. 

CLL l AV 
Advocate 



-- 	

- 

IV  

CCULL OF 	UI2J.L  

jRIEI BHWI : NEW DI 

• 	4q 
• 	J)/,1  J 

 
£9.tI"1 	

\L.1St1 9M. 

The 	recl:CZ, 

rc. 	- 

Foc.r'iifl CL:  

f' 	4r.c r.S; 	'irai ing 	 T-6. 

•;...::. :f:ur c. 	o ycv 	ifice :.c-t :e: 	o.i: t.) 14193 

o 	ovc- 	 sub-ct.  
pc±.n:irg A:Ic'rit 

't.flt to de. sucn c'ees. T 	.rig.irial 

	

I" 	
'_' 	 ;. •.,•• 

• 	 • 	 I 	 • - 	 •• 

1-. 	 • 	 • 

'• 	 : 3. 

octo- 



) 

ff 

Cf6t 
- 

ST4 	Z!TG rr±L PAIflICU.ARS OP TIM CANUDATES FOR TIW POT OF (T_6) 

Nae of the 	NO of the can— 	 ])te of Qua.iificationo Experience if aiy 	 : 	
Remarks 

post 	 didate 	 birth 

3 	 4 5 6 	 — 

Fax 	Hauaer(T-6) A,Mia List 
Poultry - 	- 	-. 	 - - 	 . 	. 

r. Aflt: C 	rzbo , V Sc & W *ii. 	, 	V.1. Aatt. 	 j 	- 	• 
Sr *5• 8 	oaulü7. Udaipur, Tripnra(S, 

- Ph.rU'H) from 20.6. 	to till dat.. 

Tech. Officer(T.6)7,A.Hain LiIt 
Ditomology 

- - 
	 1. b . Dzv.nara Eir 	- 13.3.52 	- -. 	E. Sc, H,So 	- - - Vozidag as R.eeaih £.o.ate i= 	XC 

Ph.D on Rsd.at from 65.85 to till date. 

/2. Sk. Rom Vijas KubvaMa 	t5.07.6) B.Sc(AGAB) Vork.d as a R...*rck Aaa.cjate from 30.6.88 
M.Se Ag.!ht.. to Ib.t 1.92.  Worked as a T-11-3 from 17.11.92 

to 30.11.92 in ICAR. Working as Research 
- Asatt. from 1.12.3 to till dat.. 

,B.V.itiotLipt 

.! 	 A tr Peeerc 	Aeeodat. in pv'nia..t on- 
Ento. P.d Dodoiit Control sipe. 1988 to till dat.. 	4,e-. 

Faxi. Hanaer 	A. Main Ljt 
(r_b) Aixccomy 	 - 

Sb. R.C. Sacban 	 01.03.9 	11.Sc(A.}3ons) 	 Working as Tig. Apett. (T-4) Afro - 
M.Sc Ac.Eco 	 from 1.1.91 to ti.1 dat.. 

Sb. S. Vera 	 28.12. 	 13.Sc (Ag) 	 Working as Trg. Aiett. (T4) Ag./Zxtn. 
from 22.7.87 to ,11 date in T.T.C. 
Nagaland. 

Note z Eae.atial qualifications 	i) Bacbolor's !)egree -J= the relevant ftA4 

ii) Five y,ar& .xp.rt..ac.of extension/training and dev.lopmnøt 
: 	 in the reLevant  

D.airablo qualifications i i) Mast.r's degree i a the relevant f10 1 4. 

It Xnswi.dgs of larl Ipuag.. 	 - 	
V 

V 	

V 	
V 	

V 	

V 	

V 



No of t). 	0 of F Dts o uaiifiC*ti005 
Z.ri.nCe if any 	

Rarke 

0. 	poet 	 , 	en 
 - 

6 	
7 

2 	 3 
- 

4 5 

• Trw. £3 00c( T-6) 	4 	B 
Horticulture 57 

- 
M.° (Hort) 

198  
Vor¼od 	irg. 	tt.(') fr 	1# 

T-5 1.1.90 to till dt 
. Sb. LD.v.n Singh 01.03. to 	1.1.9 

in X.Y.H., Nngalafld Ceotr.. 

B•1y8j.iPD 
2.56 01.0 B.Sc (Hort) vorog as Trg. Aeett. (r-4) B.rt. 

to till dat, in 
from 	.1l.B5 

z 	Sb.G.P.E*b 
X. V.1. Trip 	n. 

V.ridnt as tg. A.stt. (T_I) fort 

• 	 - 	 - AnemikS Sbaina j6..07.63 - 	- 	B_SC Ag & H. Sc 

(ho v+) 
from 27.2.90 to  

2. 	 (T) A.—EAJIL-L____it - • (T-4) from 31.7. 87 
). 	,eno. 

V. Kenny )4.ien 31.01.61 
B_SC (H. Sd) - 	flg a. V.r 

to till dat. in 1.V.K. Haal*nd. 
. 

A..tt.(T) from 19.2.86 

. Ang.La S.lo . 01.05.57 I 	
(ILSo) vorting a. Trg. 

to till dat. in 1.7.1. Nag*iand. 

O5.O.66 H. B.Sc (Sc) 
j.rti 	o.t t:ct0r in 

Tig. In.tt. jaypvx from 1.12.88 
. Bbarad SaiOi 

to till dat.. 

O.O2.t 

- 
fl.So (H.Sc) 

--. 	.1- 	 - 	College rIdng so L.cturer in D.1L Girt.' 
Krup grom 5ept 	to  dii  

4..vd D fli!:, 

Trg. AncCT) 	M 	0 
V.r0C 	g 	A.0tt. (T-4) An. Sc 

An. 	$*CC 

W. RaJen Singk 01.01.62 B.V.Sc & A.H. 
from j..87 to tilt dat. in 1.Y.. 

6 
. Sb. Nagat and. 

. TrC. Ao00cCT) 	 lot - VornC •e Trg. Aostt. (T_Ze)ACr/ 
As /CrUp. 
Pr.ducd50. 	10 Sb. A.. lAnO 01.02.57 B_So (Ag) ExtO. from 27.7.87 to till data  

lagaland. in T.T.C. 

vorng a. Trg. A..tt. (T-.)kcr.I 

2. 	. L.N. 	ngb o.04. B. Sc( Ag) 
to. from a2z 9.10.87 to  till 

dat. in K.V.X. 	k1d. 

3 • Sb. H • 1. 	nba • 	• s. sc( Ac. ) 
H • 50 Ag. 	00 

A.tt. (r-4) Agro. 
V.ct g an Tig. 

, in KU Stkd 
rrom 1981. to till Eat

a. 

- 
Sb. 	Rana . 	.L 25 .10.57 B.Sc 	) MA. tt. ('t.-'.) Plant 

v.rdng as Trg. A..
tø ttll Eats in 

patb.. from 1.7.89  
ICiR Bqrs, Bar.psnt. - 

ContE. 	2 

-- -- ._!_ - 	- 	- _.----- 

I 1'1T!4 H4T}4OT G DEPIIS p A1 CU.AR$ OF 'tiE CA 	 'F0 R 1'H poSTs OF (T_6) 
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2 

B. VaitiuK List . -- 

1 • S:h. Gurup raaa d Kar 	18 • 07 • 6o B • S c( Ag) Vu rti a 	T-4 	(Hart) frost 29 • 7 • 81 
to U ii gat. in KVK Trip ura. 

 Sb. R.P. Shankbwar 	31. 10.52 
• 

B.Sc(•Ag) Voi±iug as T.ech. Officer (T_5) 
frva 1990 at CLIVP, Lucki.v. 

 Sk. J.L. Singh 30.01 .. H. sc( Ag) Worxiog as T- 	(A-r.) 	from 29.11.85 
to 	t1.1 dat. in KVK Tura. 

4 •  sk. J.tnt Pasa 	5 r 0S..0 B.Sc (J) yar 	q,ri.cce an per 
his 	,ittwient ohown in the application. 

ota i 	efltiaJ 	qualification, j 	i) Bacitelor', Degree in the r.L.vznt fi.Jd. - 

-- - of extoarcLoo/tralnin 
- .J___1____ 	l• f 	ld. 

ZeLx,abie quaLi1cati.,n8 a 	i) Ha,tr', dere in the ralevan; 	'ie.1. 

Enoviedge of i.oc.ai language. 

Attested. 

1 
	 Advocate. 



T 	_ 	 EXUR 
Barapan 

To 	 ted 9th March 1995 

The Director 
ICAR Research Complex for N1 Region 
Barapani. 

(Through Proper Channel) 

Sub.:Sele
ction/aPPOintment for the post of Technical Officer 

(T-6) Entomology - Regarding. 

Ref.: i) Advt. No, RC(R) 14/93 dated Barapanj 20.8.93 
ii) Interview letter No. RC(R) 14/93/421 

Datej Barapaj 21st February 1994. 

Respected 3j 

With reference to the subject cited above, I would ilke to request you that I have appeared in the interview for the MRt of Technical Officer (T-6), Entomology on 19.3.94, held at  Research Complex, Hq., Barapani, My interview was very satisfactory and now I have come to know through some reliable sources that I have been selected for the above said post, I 
also understaci that the appointment letters have already been 
issued to some of the cafldjdatez who appeared in the interview 
for various disciplines against the same advertisement. 

Therefore, Irequest you that 11 my selection is also made against the above said post, formal apointment order may kindly be issued to me at the earliest pOssible 50 I could work more smoothly against the regular post as my carrier is at stake now, 
Thanking you, 

Yours faithfully, 

I). Kumal' ) 
Resea,ch Associate 

J. 

	

	 AIC.RP on Rodent Control 
Division of Entomology, 

CMy 
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UNAL : GUIT 	BENCH 

IN THE MATTER OF : 

O.A. No.80 of 1995 

Shri D. Kumar 

- Versus - 

Union of India & Others, 

•'iv 

• Fn -  
IN TH 

I 

- 

I 

\ 	.•. 

LI 

/ 

-AND- 
 
- 

IN THE MATTER OF : 

Written. Statements submitted by 

the Respondent No.1, 2 and 3. 

VRITTEN STATEMENT 

• 	The humble respondents submit 	thet..- 

written statement as follows. Before 

• 	submitting parawise reply of the appli- 

cation the respondents beg to state that 

there is no cause of action of the appli-

cant for filing this application before 

the Hon'ble Tribunal as the result of 

• 	the interview held by the respondents 
I 

has not yet been announced and as such, 

the application is liable to be dismissed, 

1. 	That, with regard to the statement made in paragraph 1 

of the application, the respondents beg to state that the 

claim made by the applicant in regard to his application to 

the post of T-6, Tech. Officer (Entomology) at ICAR Research 

Complex for NEH Region, Barapani is still under process which 

has been already taken up with the Council HQ, New Delhi 

contd..,,2 



seeking certain clarification vide this office letter No. RC 

(R) 14/94, dated 5-4-95 (Annexure-I) and the decision of the 

Council HQ in this regard is still awaited. 

That, with regard to the statement made in paragraph 

2 and 3of the application, the respondents have no comment, 

That, with regard to the statements made in paragraph 

4.1 c 	Cof.the application, the respondents have no 

comment,. The same being matter of records. 

4, 	That, .with regard to the statement made in paragraph 

4,2 of the application, the respondents beg to state that 

the applicant is true to the extent that he is a Research 

Associate under the Rodent Control Project. As per the terms 

and conditions offered to him ass Research Associate, it is 

clearly mentioned (Clause No.8) that"the fellowship should 

not be considered as a regular employment in ICAR and this 

will not confer any right or claim whatsoever for regular 

• appointment or otherwisein ICAR" (Annexure-Ig), Hence, he 

has never been'considered as a regular employee in ICAR to 

claim arvy service benefit, age relaxation to enter into a 

regular appointment in any service. As per his age certif 1-

cate,. he was found over aged as prescribed in the Advertise-

ment No. Rc(R) - 14/93 dated 20-8-93. 

5. 	That, with regard to the statement made in paragraph 

4.3 of the application, the respondents beg to state the 

same is true to the extent that the post of Tech. Officer, 

- 	T-6 (Entomology) was advertised in the leading news papers 

• 	 including the Employment News vide Advt.No. RC (R) 14/93 

dated 20-8-93 (Annexure-Il). 
contd....,3 



-3- 

6, 	That, with regard to the statement made in paragraph 

4.4 of the application, the respondents beg to state that 

the same is true to the extent that the applicant was called 

for the interview and appeared before.the Interview Board 

On 19394.  

70 	That, with regard to the statement made in paragraph 

4.5 of the application, the respondents beg to state that 

the proceedings of a Selection Committee/Interview Board is 

strictly a confidential document and it is to our utter 

surprise as to how the applicaxbt could claim that he was 

selected for the post of Tech. Officer, 1-6 (Entomology) 

and his position in the meritlist at Sl,No.i, since he 

could not substantiate his claim with supporting documents, 

As per the procedure followed in this Institute sirce incep-

tiori, necessary approval is used to be obtained from th.e 

higher authority of the Council HQ for appointment to the 

post of T-6 and accordingly the same procedure has been 

followed in this present instant case. In this particular 

instant case, the Council HQ has not conveyed its approval 

in clear terms as done in earlier cases, but informed the 

Respondent No.3 that the Director of the Institute being 

the appointing authority for 1-6 grade is competent to deal 

such cases vide kXt their letter No. F. No.11(7)/94 Estt.IV 

dated 4-8-94(Arinexurê-III). Therefore, the Respondent No.3 

being the competent authority in this issue, had to examine 

the entire pros and cons of .  the Selection Committee proceedings 

in course of which certain anomalies were noticed as already 

mentioned at para 1 above.. Therefore, the statenent made 

by the, applicant is not 'correct, 	. 

contd..,4 

I 
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That, with regard to the statement made in paragraph 

4.6 of the application, the respondents beg.to state that 

the same is not correct, in the sense that a candidate after 

appearing in any interview may expect his selection, but he 

can not claim as a matter of legitimate claim for his appoint-

ment as stated by: the applicant. As regards the validity of 

the period of I (one) year, sinôe the matter is-still under 

process thereby it is obvious that the period will be extended 

for another six months if admissible under, rules in force. 

That, with regard to the statement made in paragraph 

4,7 of the application, the respondents beg to state that 

• 	 the same is not true to the extent that it is not obligatory 

on the part of the appointing authority to appoint any 

incumbent simply for appearing in any interview and thereby 

the claim of the applicant for hisapPointrnent  does not appear' 

to be genuine without considering the pros and cons of the 

issue in relevance to the rules in force. Since the matter 

is still under process, the question regarding the validity 

of the period of appointment will be examined in, due course 

as per rules in force. 	- 

10, 	That, with regard to the statement made in paragraph 

• ' 	' , 4,8 of the application, the respondent beg to state that the 

same is not correct. The respondent4 is not sleeping over 

the matter as claimd by the applicant which is already 

explained in the preceding paragraph and the applicant can 

not claimhis appointment as a matter of right until the 

matter is decided by the competent authority as per rules 

in force. 

contd ......5 
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I 

4 

	

11. 	Thét, with regard to the statement made in paragraph 

4.9 of the application, the respondents beg to state that 

the same is not correct. The applicants claim that the 

respondent is sitting over the matter without assigning any 

reason has no authenticity and thereby his claim is totally 

not acceptable to the respondents. As regards the appointment 

of a few candidates, it is true to the extent that there were 

different groups of candidates for different categories of 

posts on different agricultural subjects and different 

Selection Boards constituted for the purpose, have conducted 

the interview at different stages and as such, the candidates 

who fulfilled all the terms and conditi6ns as per the adver-

tisement and qualified suitably in order to merit were only 

considered as per availability of number of vacant posts and 

reservation quotas etc. 

	

1. 	That, with regard to the statement made in paragraph 

4.10 of the application, the respondents beg to state that 

the same is not correct. It is not obligatory on the part 

of any appointing authority to answer on the representations 

of the candidates, since selection of candidates and appoint-

ment thereof is strictly a confidential matter until appoint-

meat order is issued. It. is a question of interrogation as 

to how and from what source he could know that he was selected 

as he could not substantiate his claim with supporting documents 

about his selection. As the result of the interview for the 

post has not been declared till today and as such, the 

application of the applicant is liable to be dismissed. 

Thereby, the applicant's claim deserves no admittance at all 

in the Court of Law. Therefore, there is no question• of 

contd.....,6 
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discrimination in violation of Articl.e 14 and 16 of the 

Constitution of India as claimed by the applicant. 

That, with regard to the statement made in paragraph 

4,11 of the application, the respondents beg to state that 

the claim made by the applicant that some vested interested 

groups are acting behind the screen is totally false, 

'baseless and imaginary one, 

That, with regard to the statement made in paragraph 5 

of the application regarding grounds for relief with legal 

provision, the respondents beg to. state that none of the 

grounds are. maintainable in law as well as in facts and as 

such, the application is liable, to be dismissed. 

That, with regard to the statement'made in paragraph 6 

and 7 of the application',the respondents have no comment. 

That, with regard to the statement made in paragraph 8 

of the application regarding the relief sought for, the 

respondents beg' to state that the applicant is not entitled 

to any one.of the reliefs a sought for in this application 

and as such, the application is liable to be dismissed. 

That, with regard to the statement made in paragraph 9 

of the application regarding interim order prayed for, the. 

respondents beg to state that the applicant is not entitled 

to any interim order from the Hon.' ble Tribunal in view of 

the facts and circumstances narrated above, 

That, the respondents beg to state that the application 

has no merit and as such, the same is liable to be dismissed.. 

VRIFICA'TION...... 
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To 	
Dt. Barapani, the 

• 	
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::4  

i:1 
e 	c. ary, 

i flu&afl Mctwcil .,•;.' 

t 	 app 	 cP3l 

ubJct 	m scrimination again 
13 	

at the appointment, of' 

a 	 • 	. •e  v.ierencesrouri. 	 ........... ..er £LO 	' jj195.'Estt.IV, Dt.23.3.95. 
- • 	•-: 

With ref.rice to the letter on the subjectcited 
above I am to forward herewith 3(thrae) p4tostatcopje&of 
the proceedinga of the Selection Comatttee Maetingt:fbr favour 
Of yUr.jij perusal. A copy of the Advertisenent againat. the 
said aeiection is also forwarded herewith. 

' In this connection, I would-like to statee as f011Owa, 
$. An per advertisnent the. post of Farm Manager T.6 (Poultry/Agro) 

2 (two) posts were shown, out of which 1 (one) post was reserved 
ferG. But as per the pr000e&ng of the Selectiou Committee, 
both the cuniitea were selected belonging to the Other Back-
ward Classes coinmlziity, while the ad ertienent was made without 
any provisiofl for the Other Backward Classes, átnoe the said 
advortiaeuent' was made before issuing the circular reswàion 
for Other Backward Classes by the Govt, of India 

2. As per theadvertiaønent, only one post of Training Associate 
- T1.6 (Agro) wae shown and the said post has been Ailed up by 
appointing the first candidate of.the meri.t list. Thereby the 
appointment of the ranaining candidates could not be issued, 

- since there was only one poet as per the advertisenent, 

,36 As per the advertisønent, 2(two) post of Tech1Offloer Ti.6(Ento) 
were advertised showing both the post as Un-reserved.but go far 
as the case of Skirt D.Kwi-ar is concerned, he was fOund overaged 
for which his case could not be considered for appointment. 

Contd.. .. .2/.- 
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INIILAN. COUNCIL OF AGRIClJL'JiJ.IAJ- RESEA1CB 

( 
1.TTh14. 	PriglOJi TrAC) 	i3.,,.,....,1, 

UNROI ROAD: BAIW'ANI: MEGHkLAYA.. 	 ,___ 
. S S S S S S • • 	

S S 

NO.RC;.14/93 
4' Dtd. :, 	,893 

/ 

he Director, ICAR Research Complex for N.E.H. Region, 
' Barap 	invites applications from Indian Nationals for fo1lowing 

Techn:, 	at posts:- 

 F' m Manager T-6 (potiltry/Agronorny) 	- 2 	posts (1 for sc) 

• a) place of posting - Poultry (Lebucherra - Tripura) and for 
agronomy 	Basar (Aruriachal Pradesh). 

 Technical Officer T-6 (Entomology) 	2 	posts (Unreserved) 

a) Place of posting - ]CAR Barapafli. 

 Extension Officer T-6 (Extension) 	- 1 (one for ST) 

a) Place of posting . ICAR Barapani. 

 Essential Qualification: 	i) 	Bachelor' s Degree in 'relvant 
field. (ii) five Years' 	eiperience of Extension/Training and 
de'elopment in the relovant field. 

II) QualificatiOn: i) Master' s degree in the concerned 
siH"ject. (ii) Knowledge of local language.. (iii). Research 
e: erience in rodent for the post Technical Officer (Entomology). 

	

4,4' Tr ining Associate (T_6) 	.14 (fourteen) posts (Reserved for 
V 	S( 	7( søv en) and for ST 	2 (ti.o) 

a) lace o ,.po sting Home 
'fL-Na;'aland/1{YK_SiidCim) 	. malSciencé (1C1K-Tripura/ 
•.TK_Tura/KVK- Sikkim/KVK-Arunachal P radesh) Agronomr(KVK_Tripura) 
roi proc1uction (KK.-Tura/TTc-NagalarLd) Aril.Conmunicatioti_ 
TTc-.Nagaland Hortióulture (TTc.-Nagaland/KVK-Arunachal Pradesh 

sential QUalificationti). Bachelor' s degree In the relevant 
f.old. (ii) five Years' eqerience of extension/training and 
c'velopment in the r.elevant field. 

I.. 

Dqsirable Qualification: i) Master' s degree in the concerned 
subj oct. (ii) Knowledge of local language. 

• 	Technical Assistant (.T-4)-Fishery - one t)ost (Reser'ed for.SC) 
a) Plaoe of posting - IGAR Barapani. 

•Eent±al Qualiflcationj i) Bachelor's degree in fishery Science. 
ii) Three years' eextene in Extension/Training/Development 
Research in the field. 

Desirable Qualicption: M.Sc. in Zoology with fishery as 
s2ed.al subject/Fishery Science. 

- 	
V 	 2/- 

-1 CA,
- r-i E 
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Artist (T4) - 'l (one) post (Unroserved) 

Place of posting ICAR Barapani (Extension) 

±) Essential.Qualification : i) Bacholors degree in FiVe 
Arts. (ii) Three Years eqerienco in Art works relating 
to Agril. Extension. 

111 

70 "raining Assistant (T_4) - 6 (six) posts (Reserved for SC 2 
two) and for ST - 2 (two) 

) P lace of p ostin - Agronomy -( KVK_Nagaland) 
Hom.p 	 - (KVK-Arunachal Pradesh/KVK-Trlpura 
Agrjl. En 	eerLng.i.(KVK..Sikkjm) AV ,Ai Us (Extn, ) -KVK -Tura 
ortiLtu 	(K.V.K._i'ura). 

,..) ..EespntiaI QualificatiojL': i) Bachelor' s degree in the 
relvant field. 

II) iesirablp Q.ilificatio: i) Master degree in the 
roiivant field. (ii) Knowledge of local language. 

The Scale of pay for all 	posts is Rs. 2200-75-2800-EB ibo.-&ôoo/,, 
p.m.., and for all T-4 posts is Rs., 	164O-6O-0O_EB_75_0O/_ p.m. 

GRLINF1AtQN 

Age limit for the T-6 grade posts bearing scale of pay 
of Rs.2O..4000/ is 35 years. For TJI- grade posts bearing 
scale ofpayofRs.1640_2900/_ is 30 years as on 1.1.930 
Age relaxation 5. years. shall..be allowed to Scheduled Caste 
and Scheduled Tribe candidates and other exepted categorie. 
like Ex-seviceman etc. n . s per rule framnd and instructions 
i:ssui..from time to time oy the'Indian Council o Agrioult-
ural Research/Govt. of India.. There will be no age.limit 
for the Gnployees of ICR 	. 

Candidates applying for the posts carrying scale. of pay 
of Rs. 2O.4OOO/- and Rs. 1640.2900/_ will have to pay an. 
app.iication 'lee of Rs./- (Twenty) only in the form of 
Crossed Indian Po,stal Order drawnin the narneof Director 
ICaRiesearch Coraplexfor.N.E.kI. Region, Barapani'pay 
able atCO,,S.hi.flo.ng . Candidates belonging to SC/ST 
conununity are fully exempt.ed. from. paying application fee. 

The posts are temporary, but likely to contuiue for 
indefinite period. Intending condidates should suhnit 
their applications giving advert.isauent no., name of 
post.(ciisciplinewise), item, No. etc.., as perthe appli-
cation: format given below. :- 

ccn±d,. ...3 
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jppLICATIOW FORvh.T 

a) Advertisement No. 

b) Post applied for (giving serial number) 

c) Name in full (BLOCK letters) 

d) Father1 s/Husbands name 

e) Full Address 

Address for correspotidance 
(with pin codein English) 

Poitnanent address (With PIN) 

f) Nat nality 

g) Mail al status (Single or marri ad) 

h) Whe ier belongs to SC/ST, Ex-soxvicemafl/ 
phy.cally handicapped (Attested copies 
of 	ch certificates from the conipetcflt 
aut rity should be enclosed with the 
app cation) 

i) Dat 	f birth (in Christian Era as 
reck, clod in the Matriculation/Scho(l 
lozrv ng Certificate) 

j) Age son 1.1.1993 
k) Educ:atiunal qualifications( From 

Matriculation/HSLC onwards in details 
with attested copies of rclairent 
certificates) and marksheets) 

1) Eerience if any (With attested 
copies of certificates) 

rn) employment Exchange Registration No. 

Postal order No. date and value 

List of documents attached. 

N.B. : 	The application should be neatly typed in English or Hindi 
language. 

I do hereby declare that all statements made in the 

are true c, complete and correct to tn app 11 c tiori 	 c best of my 
knoied and belief. In the event of any infornaLiOn being 
found I iso ox' incorrect, my candidature/appiicatipfl may be 
cancel1. d/teinated without any notice. 

(Full signature of the candidate) 

contd. . . . . . 
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4*1! 	4llpoStS carry usual alloahcos, pensionary and other 
benefits as per Central Govt. Rules mutatis-mutandis followed 
in IOAR Froni time to time, Theposts are non-goverrmient. 

5. 	i'ersons who are already serving in Govt. and scni-Govornriient 
'irganisation/public Sector lindertaking/Autonomus organisations 
(JtC should apply through their present employers. 

6 0 	andidates calledfor inteiview for the posts bearing pay 
caie of Ps. 16402900/- and above, and unemployed scheduled 

oaste/Scheduled Tribe candidates for all the posts will be 
aid travelling eçense equivalent to Second-class railway 

fare 0  

70 	Original certificates and markehoots should not be suhnitod 
alongwith the a plication, but should be brought if and 
when ca--lod for interview, Attested copies of certificates 
about age, educational qualifications, eqoriences and cast 
etc. should, however, be suhnitted alongwith the application. 

A passport size photogrh duly attested by a Gazetted Officer 
should invariably be enclosed with the app licai on. 

Separate application alongwith separate postal orders and 
photograph should be sent if a candidate wants to a:ply for 
more than one category of post. 

When called for interview, the candidates will have to 
a)pcar before a Selection Committee at a place and date(s) 
to be notified in due course. 

1J. 	plications received late and in incomplete foim will not 
j considered. No correspndence will be mtertainod with 
1GCafldidates e  Hero f4fllment of requironts as Laid down 

in the advertisnent will not rest any right in the candidates 
.rr disqualify the candidate for the post applied for. 

126 	Preference will be given to the candidates belonging to 
-sorviccnen and physicilly handicapped and those from North 
sterfl Hill Region. 

Lao nnber of pqsts and places of posting are subject to 
ciaflge, 

The last date 	for receipt of the appliontion is two weeks 
(15 days). flora the date of advortisanent. 

The applications complete in all respect should reach the 
Aninistrativo Officer, ICR Research Complex for N.E.H. 
Region, Umroi Road., Barapani 	793 1039 Meghala within 
the date specified as above. 	 /7 

ONLY INN NATIONALS NEED APPLY. 	/19 

. 	STUV E OFFC ER 

• 	 Z7 
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INDIAN COUUCIL OF AGRICULTURAL RESEARCH 

KRISHI I3HAWAN : NEW DELHI 

F.NO.11(7)/94 Estt.IV 	 Dated : August, 94. 

TO, 

The Director, 
ICAR. complex for NEH Region 

Le 
Urnroi Roc

.
d, 

Barapani-793103 (l'eghalya) 

Sub:- 	Forwarding of Proceeding of Selection Committee 
for the post of Training Associate T-6. 

Sir, 

reference to your Of:Eice letter No.RC(R)14/93 
on the above menioned suhjct. I ni to s:y 
of the Institute being appointing Authority 
j• 	oiietent to dal such cases. The original 
Selection '-onimittee for the ost of Training 
nciosed. 

/ 	
• Yours faithfully, 

: 

JAGDITCL'iDER) 

- 

With 
dated 31.5.94 
that Director 
for T76 grade 

• 

	

	proce?c3ing of 
Associate is 
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INDIAN CNCIL OF AGRICULTURAL RESEARCH. 
ICAR PESEJCH CCpLEX FOR N.E.H. REGION 	 ..-' :. 	 "CED/R LODGE", JOWAI ROAD, SHILLONG 

- 3 
;NQ.RC(R) 1/83 	Dated Shiliong, the ifriiay,' 1985 

MEMORANDUM 

The Director, ICAR.esearch Complex for N.E.H. Region, 
Shillong is pleased to offer a Fllowship as Research Associate to 
Dr/S hri.PI! 1 	'T.jCi*tp 	.. ....•. . .. ....... . .... .under All India 
Coordjn ated Research Programme on Rodent Control S cherrte at a monthly 
fixed fellowship @Rs.600/- (Rupees six hundred) only for initial 
two years and @ Rs.,700/... (Rupees seven hundred) only for the third 
year based on the terms and conditions indicated in the Annexure...I 
to this Memorafldum, with effect from the date of joining. 

If this offer of Research Fellowship is acceptable to 
Dr/Shri..Pc p. 	 ..as per terms & 
conditions prescribed, he should furnish his joining report to the 
Director through the Scientist Incharge, Division of Entomology, 
ICAR Research Complex for N.E.H. Region, Shillong within 21 days 
from the dates of IsSue of this offer. In the event of his failure 
to join the fellowship within the specified period, this offer will 
stand automatically cancelled. 

Sd/_ M.N. Shazma 
'sstt, Adrnn Officer (Admn) 

Memo No. RC(R) 1/83 

Copy to : - 
Dated Shillong, the 1th May, 1985 

1. D /S h I 	P.4A Jct,4  .Q'Q Pigh IZi injflor (.p) 
24722,  

I I • • • ••• • • • 
I • • 

Asstt, Director General(p), Indian Council of Agricultural 
Research, Krlshj Bhavan, New Delhi 

- 110001 for favour of kind 
information with reference to his letter No.7-.3/81_Pp dated 
17th January, 1983. 

Dr..S.K. Gangwar, Scientist In-charge(Entomology), ICAR Research 
Complex for N.E.H. Region, Shillong for information. 

Acc-omnts Officer, ICAR Research Complex for N.E.H. Region, 
S.hIllong for information, 

Astt Admn Offjcer(BC)/Asstt Admn Officer (DD Cell), ICAR Research Complex for N.E.H. Region, Shillong. 

ICAR Research Complex for N.E.H. Region, 
Sliillong for information and opel!ring personal file of 
Dr/Srhj, 	 Tunta • • • • • • • • • • • . ........ . . . . . . . . . . . . . 

Cash Branch(jnternal) 

165)ve-~ 

fstt. 
(M.N. Sharma) 
An Officer (Admn) 
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'IERMS & CONDITIONS OF FELLowSHIP FOR RELEARCH ASSOCIA IE  

Terms and conditions governing grant of fellowship will apply 
S decided by the IC?R. 

The Research fellow Is not allowed to accept or hold some 'other 
fellowsh/studentshjp/aPPoj!tment during the tenure of 
fellowship. lOcase the Research Fellow is already the recipient 

• 	Of some other scholershlp/fellowshjp of a subsequent date during 
the pericx of his fellowship 1  he shall not accept or draw the $ame 
and surrender to the authority awarded it. If the resarch felLbw h 
has already been awarded fellowship/scho1ership/student...ssjp from 
some other sources and have also drawn the same, he will b 
reuired to refund the amount received during the currency of this 
fellowship to the authority concerned, 

The fellowship holder Is required to devote his whole time to 
the approved research programme and will not be allowed to ecc"pt 
or hold another appointment paid or otherwise. If he is hoLd in; 
a part-time/casual employment/engagement the fellowship will tke c 
effect from the date from which he resigns that employment/ 
engagement Or join this fellowship whichever Is later. 

The research fellow will have to work under the guidance and 
supervision of the Scientist In-charge of Entomology Division/ 
Principal Investigator. He will submit sixmonthly and annual 
report of his progress to the Principal Investigator for review 
of his progress and In case, his progress is found unsatisfactory, 
the fellowship will be liable to be terminated prematurely 
wFthout previous notice and assigning any reason thereof.  
All insects collectd and research done during the period of the 
fellowship will best with the ICAR and should be' deposited to the 
Principal Investigator. Fellow will not be permitted to directly 
involve in any exchange or sending any research material to any 
individual or Institute or Agency for any purpose. All such 
correspondence will be routed through the Principal Investigator 
for whose decision will be binding upon the fellow. 

6 	The research fellow will have to furnish an undertaking to the 
effect that he will not leave the fellowship at least for two 
years. 

7. 	The research fellow will1 have to 'furnIh his original certificates 
In respect Of his age, aualifjcetjon, etc., at the time Of his 
joining. 

8.. 	The fellowship should not be considered as a regular employment 
in ICAR and this will not confer any right/claim whatsoever for 
regular appointment end/or otherwise in ICAR. 

9 1 , 	The fellowship Is subject to observance of discipline and 
maintenance Of good conduct. Decision/order of the Director 
on this count will be final and 'binding upon the research fellw. 

rlo 
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L­---­GUWAt1rAt IN THE CENTRAL AST1IVE  TRIBUNAl! 	GUWAHATI BENCH 
 I 

- • 	 O.A. No. 	80/95 

Shri D. 	Kumar 

- Versus - 

Union of India & Others. 

REJOINDER TO THE WRITTEN SJATEMENT FILED BY THE RESPONDENTS 

The, applicant be9s to state as follows 

That 	the 	applicant has gone through the 	copy 	of 	th('T. 

Written 	Statement 	filed 	by 	the 	'respondents 	and 	has 

understood 	the 	contents 	thereof. 	Save 	and 	except 	the 

statements 	which 	are 	specifically 	admitted 	hereinbelow, 

other. 'statements 	are categpricaily 	denied. 	Further 	the. 

statements' 	which are not borne on records are also 	denied. 

In view of the statements made in the Written Statement, 	it 

has . become 	absolutely necessary to call for 	the 	relevant 

recosrds of the case for which there is already a 	prayer in 

the O.A. In this connection, the applicant most respectfully 

prays 	that 	the relevant case file No.RC(R) 	14/94 	of 	the 

Recruitment 	Cell may be called for, which will throw 	light' 

on the issues involved in the case. 

That with regard to the statements made in paragraph 1 

of the Written Statement, thepplicant does not admit 

anything contrary to the relevant records. It is denied that 

any clarification necessary in the matter inasmuch as vlde 

Annexure-IIL., 'necessary approval was already given to the 

respondent No63 and as such, there was no necessity to refer 

the case once again, Even after such, the applicant has not 
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/ 

been appointed to the post to which he isentjtld to, on 

the other hand as pointed out in O.A. 146/95 (S. Verma & 

On. Vs. UOI & Ors.) and O.A. 137/95 (0.' Kurnar Vs. iJOi & 

Ore.), the respondents without exhausting the select list of 

• 

	

	
the instant case have gone'ahead for making apojfltrnent to 

identical post which are not permissible under the relevant 

rules. In this connection, reference may be made to O.A. 
ov 

146/95and the applicant craves leave of the Hon'ble 

Tribunal to refer to and rely upon the same at the time of 

hearing of the instant O.A. 

That with regard to the statements made in paragraphs 

2 and 3 of the Written Statement, while denying 	the 

contentions made therein, the applicant reiterates and 

reaffirms the statements made in the O.A. 

That with regard to the statements made in Paragraph 4 

of the Written Statement, while denying the contentions 

raised therein, the applicant begs to state that the 

applicant was appointed as a Reserch Associate under the 

All India Co-ordjnated Research Programme on Rodent Control 

Scheme on 6..85. At that time, it was a planned project. 

Subseqequenty it was Converted to a non-planned project 
in 

1986-87 and after such Conversion also, the applicant has 

been serving in the said project, his service being required 

there. For the last more than 10 years, the applicant 
' has 

been drawing his pay from the 
same head from Which the other • 

employees of the Institute are drawing their salaries. The 

project was started tn 1984 and he is still Continuing and 

after its conversion to a non-planned One, it will Continue 
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permanent and indefinitely. It will be pertinent to mention 

here that for other adhoc project/planned projects, the 

fund are separate and are released by the Funding Agencies 

from time to time..Adhoc projects are time. bound and after 

completion of projects, t he remaining fund is sent back to 

theconcerned Funding Agency. 

For all practical purposes, the applicant has been 

• 	working in the ICAR as a regular'empioyee and before his 

• 	selection by the dul'y constituted Selection Board all the 

datas relating to him were scrutinised and at no point of. 

time, the question of he being over aged was raised. Thus it 

is the genuine apprehension of the applicant that such a 

question has been raised for the first time in the Written 

Statement by the then Director Dr. S. Laska:r to frustrate 

the claim of the applicant. In this connection, the 

Annexure-I letter dated 5.4.95 written by the said Director 

to the Secretary, ICAR may be referred7to. The said 'letter 

was written in reference to the Council ,1eadquarter letter 

•dated 23.3.95. In the said letter dated 23.3.95, there is no 

reference about the age of hte applicant but it was only in 

respect of alleged discrimination in appointment of OBC etc. 

Thus the situation re'garding the age of the applicant is 

the creation of the then Director, ICAR. 

A copy of the said letter •dated 23.3.95 is annexed as' 

ANN EXURE-B. 

In: the above context, the applicant further begs •. to 

state that after the conversion of the aforesaid project to 
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a non-plan one making it a part and parcel of the ICAR 

project, the applicant has become an emploXee of the ICAR. 

Be that as It may, it will be pertinent to mention here that 

hte applicant apart from the Project works was allotted with 

other works 'having responsibility. To mention a few,. the 

•  applicant was entrusted with the duties of Assistant 

Director (Official Language') for the period 6.6.92 to 

11.5.94. He was nominated as a member of the Editorial Board 

vide order dated 26.4.93. He was nominated as a member of 

the Committee constituted for scrutinising the quotation 

relating to printing of ICAR Annual Report/Bulletin vide 

order dated 9.6.93. He was made a.mèmber of the Purchase 

Committee of. the ICARvide order dated 26.8.93. He was 

nominated as.a member of the Selection Committee constituted 

for cbnducting the in€erview for hte post of Hindi Typist 

vide order dated 6.9.93. He was nominated as a member of the 

Screening Commitee constituted for scrutinising the 

applications for the post of Asstt. Director (Official 

Language) vide order dated 23.11.93.  

It will be pertinent to mention here that for 

Agricultural Research Service conducted on National ' level, 

age limit is 30 years and for any service candidate of ICAR 

relaxation upto 35 years. The applicant was allowed to 

appear in the said examination held in Decenber 1987 

although at the time his age wasrnore than 30 years. Thus 

age relaxation was given to him by the Agricultural 

Scientist Recruitment Board. If such relaxation could be 

granted,' there is no reason as to why the applicant could 

not be granted the lelaxation in question. The applicant 

I' 
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• 	
has been paying the Meghalaya Professional tax from his 

salary as paid by all regular employees. Furthermore 	the 

applicant as a Research Association is getting HRA, Medical 

Benefits , leave etc. as per ICAR rules considering his pay 

as basic and saiary, These things cannot be consider in case 

of person who are not the employee of ICAR. The type of 

works entrusted to the applicant apart from his normal 

duties in the project indicatedabove are only illustrative 

and not exhaustive. Apart from those works, the services of 

the applicant have been utilised by the ICAR as its regular 

employee. 

In the above backdrop. the applicant is entitled to age 

relaxation and he was rightly selected by the Selection 

Board. In several such cases in the past, age relaxation was 

granted by the ICAR. In this connection mention may be made 

of Shri Ram Murthy and Shri Pokrin presently working. as 

Technical Assistant and Cashier respectively. In the recent 

past on being granted such age relaxation to Smti. A. 

Goswami, applicant in O.A. 46/95 has-been appointed in the 

ICAF, as a Junior Clerk although initi1iy even after her 

selection her case was rejected on the ground of being 

over-aged. It is really unfortunate that the respondents 

could raise such plea of age bar after utilising the 

services of the applicant for more than 10 years. ven if it 

is held that the applicant is not a regular employee, the 

appolicant will be entitled to age relaxation being a 

temporary employee of the ICAR and the terms and conditions 

referred to by the respondents in the Written Statement 

(Annexure-IV) mentioning regular -employment thereby 



-6- 

indicating that in case of adhoc and temporary employees age 

relaxation is permissible. 

That with regard to the statements made in paragraphs 

5 and 8 of the Written' Statement, while denying 	the 

contentions made therein, the applicant reiterates and 

reaffirms the statements maqe in the O.A. ' 

That with regard to the statements made in paragraph 

7 of ,  the Written Statement, while' 'reiterating and 

reaffirming the statements made in paragraph 4.5 of the 

O.A., the applicant begs to state that the results are not 

displayed on Notice Board as per the practice of the ICAR. 

Even in the case of those 1-6 candidates who have been 

issued with the offer of appointment during November 1994, 

January 1,995 and April 1995, results were not made public. 

In this connection, the andidates• who have'been appointed 

'are mentioned below 

• November 1994 H.D. Singh - Horticulture 
V. Kenny 	- Home Science, 	' 
K. Asolo 	- Home Science, 
Dr. W. R. Singh - Animal Science 

January 1995 	A.K. Khan - Agronomy 	 • 

Aoril 1995 	Asit Chakraborty - Poultry 

Out of the above candidates, Shri Asit Chakraborty was 

appointed on 20.4.95 inspite.of interim order dated 17.4.95 

passed by this Hon'bJe Tribunal. The afOresaid persons have 

been appointed against the same advertisement, selection 

proceeding which was approved in the meeting dated 19.6.94. 

In their case also, the results were not made public. If 

5,- 	 - 

t 

'S. 
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they can be appointed, there is noearthly reason as to why 

the applicant could not be appointed. The then Director .  of 

ICAR (Respondent No.3.) Dr. S. Laskar was -only Incharge 

and could not have done away with the recruitment procedure 

taking recourse to irrelevant consideration. The D.G., 1CAR 

had even warnedfor resorting to ppol of officers. As 

regards the Annexure-I document to the Written Statement 

which is in reference to letterTdated  23.3.95, it is stated 

that the said letter has mentioned certain extraneous and 

irrelevant things which are not at all relevant in the 

context of the letter under :eference dated 23.3.95 issued 

by the Council Headquarthr. 

Copis of the said documents dated 3.1.95 and 

23.3.95 are annexed herewith as ANNEXURE-A and B 

respectively. 

Thus the entire action on the part of the then Director 

was founded on malafide and colourable exercise of pwer.  

6. 	That with regard to the statements made in paragraphs 

8,9 and 10 of the Written Statement, while denying the 

contentions made therein, the applicant reiterates and 

reaffirms the statements made in the O.A. The respondents 

cannot act in an arbitrary manner and with unreasonableness. 

That with regard to the.statements made in paragraph 

11 of the Written Statement, it is denied that there are 

different Selection Board. The respondents are called upon 
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to 'substantiate their claim by producing the relevant 

records. 	If the candidates mentioned by the respondents 

could be appointed, there is no earthly reasons as to why 

the applicant could not be appointed.. There cannot be any 

pIck and choose . basis in .  the matter of appointment 

moreover when there is subsequent selection for appointment 

to analogous post clearly indicating that there 	are 

• vacancies to be filled up to which the applicant could very 

• well be appointed from the earlier select list. 

9. 	That with regard to the statements made in paragraphs 

• 	 12 to 17 of the Written Statement, the applicant while 

denying the contentions made therein, reiterates and 

reaffirms the statements made hereinabove and in the O.A. 

9. 	That under the facts and circumstances stated above, 

•theinstant O.A. deserves to be allowed with cost. 

V.ERIF.tCAT.ION. 

$ 1, Shri ,aumran applicant in O.A. No. 

80/95 , do •hereby solemnl> affirm and verify that the 

statements made above are true to my knowledge and belief 

and I have not suppressed .ny material facts. 

And I sign this verification on thisthe2th day of 

November 1995. 

/142. %lt 	 L.c evL_. 
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ANNEXUREA 

TELEX 

THE DIRECTOR 
AGR I COMPLEX 
SHILLONG, 

PHQ..22(51)/94 Estt..IV 

REFOLET & TELEX NO.22(51)/94-ESTTIV DATED 21294 AND 

151294 REGARDING CONCELLATION OF TRANSFER ORDER OF 

DR.. V.K. SACHANT-7 FROM SIKKIM CENTRE T0 ARUNACHAL 

CENTRE (..) 0G., ICAR HAS DESIRED TO KNOW AS TO WHY 

TRANSFERS ARE 'BEING MADE BY THE OFFICIATING DIRECTOR 

(..) HEHAS.ORDERED THAT ALL TRANSFER AT NEH SHILLONG' 

MAY BE STOPPED IMMEDIATELY (..) REPORT COMPLIANCE 

IMMEDIATE C..) 

SODHI SINGH 

AGRISEC 

M..T...T.. 

3rd Jan., 95.. 

Sd/- 
(SODHI SINGH) 

ICAR - 
KRISHI BHAWAN 	/ 
NEW DELHI-i 

T . 

It 



If 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
KRISHI BHAVAN NEW DELHI 

No.. 10(5)/95 Estt. IV Dated the 23rd March 1995 

To 

The Director.. 
ICAR Res.. Complex for NEH Region 
Barapani, Meghalaya., 

•D'iscrimination against the appointment 	of 
other Backward Classes & SC for the post of T-  
6 (2200-4000) in ICAR Research Complex for, NEH 

	

1 . 	 Region, Barapani,, Meghalaya.. 

	

P 	Sir !, 

I 	am 	directed 	to 	forward 	herewith 	the 

representation of OBC and Scheduled Caste Forum on the 

• 	 subject cited above.. It is requested that your comments 

in this matter may be furnished to 1he 	Council 
( 

immediately.. 

Vow-s faithfully !, 

-S. 

( SODHI SINGH ) 
Under Secsretary (5) 


